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Government of India 

Ministry of Finance 

(Department of Revenue) 

Dated the 09th September, 2009. 

18 Bhadrapada, 1931 (SAKA). 

 

Notification No. 132 / 2009 – Customs (N.T.) 

 

G.S.R. (E).- In exercise of the powers conferred by sub-section (1) of section 4 of the 

Customs Act, 1962 (52 of 1962), the Central Board of Excise and Customs, hereby appoints,- 

 

(i) the Commissioner of Central Excise, Siliguri to be the Commissioner of Customs within 

the jurisdiction of the: 

(a) districts of Darjeeling, Jalpaiguri, Coochbehar and North Dinajpur in the State of West 

Bengal; and 

(b) the State of Sikkim. 

 

the Additional Commissioners of Central Excise and Joint Commissioners of Central Excise 

to be Additional Commissioners of Customs and Joint Commissioners of Customs, 

respectively, within the jurisdiction of the Commissioner of Central Excise, Siliguri.  

 

the Deputy Commissioners of Central Excise and Assistant Commissioners of Central Excise 

to be Deputy Commissioners of Customs and Assistant Commissioners of Customs, 

respectively, within the jurisdiction of the Commissioner of Central Excise, Siliguri.  

 

2. This notification shall come into effect on and from the date to be notified by the Chief 

Commissioner of Customs, Kolkata. 
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(Navraj Goyal) 

Under Secretary to the Government of India 

 


